the matter and it will be open to the 1é
to consider the matter on merit.”

2 In view of this subsequent cdevelopment, the pr
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GCENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH
MA No.312/99 , |
(in OA 127/96) -Date of Order ¢ 18.4.2002.
dPresent: Hon'ble Mr. B.P. Singh, Member(A)
| Honble Mr. M.L. Chauhan, Member(J)
Govt. of M.Pradesh(Police)
-VS= |
Sheo- Prosad Pandey
" For the Applicant: Mr. B.C. Chatterjee, Counsel
For the Respondents: Mr. R.K. Dey.
CRDER '

The applicants, by the present MA has soughtjEr ektension"
of time for complianée of the Hén'ble Tribunal's order dated
31.7.98 passed in CA No.127/96 for the reasons stated therein.
From the order dated 14.2.2002 passed by thisATribunal in
this MA, it isevident that against the impugned judgement of

el I
this Tribunal, the matter was carried &=t to the Hon'ble High
Court of Calcutta in W.P.C.T. 115 of 2000 which was flnally
. > .
) disposed of on 5.6+2000 wizmeby passzng the following orderss-
®*  For thereasons af orementioned, the impugned order
¢annot be sustained, which is set aside|accordingly,
and the matter is Iemxfted to the learned Tribunal for
fresh cdecision in accordance with law. |We place it
on record that we have not gone into the merit of

arned ‘Tribunal

esent MA

which is filed on 10.6.99 cannot survive as the original order

t.._
authorltles concerned to comply the orders within a

period has been set aside and the present MA has be

-

infructuous. Accordingly the MA is dismissed'

W - <§41¢igmm(7
(M.L. CHAUHAN) (B.P. SINGH)
MEMBER( J) MEMBER(A) .

mb.

iven to the

particular




